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IN THE CéNTRHL ADNINISTRATIUE TRIBUNAL : HYDERABAD BENCH

| AT HYDERABAD

DA 1106/94, | | ' Dt. of Order:l16=2=95,

|

| : ++ Applicant

LY ~ BT

Us,

1. Commander Uerks Engineer,
Mudfort, Secunderabad->00 003,

|
2., The Chief Engineer, Hyderabad Zone (MES),
Secunderabad - 500 003.
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Counsel for the Applicant : Shri V.Venkataramana
N _
Counsel for the Respondsnts : Shri N.R.Devraj, Sr.CGSC

CORAM
‘ -
THE HON'BLE SHRI A.V.HARIDASAN : MEMBER (3)

THE HON'BLE SHRI A.B.GORTHI
t

MEMBER {A)

- — - -

* e 2.
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(Order passed by Hon'ble Shri A.V.Haridasan, Membar {3) ).

|
| ) * *

This is an application filed by the Applicant who uas

dismissed Frbm service by the RespondantIN0.1 by ordsr No.
158/220/EIC# OCeslYmGm—on —.

I

- ~mmraadinas.

| * .
2. We have disposed of an identical case one CA 1103/94

|
with a dirsction to the applicant wiwe. -

the Respondant No.2 and the facts in this casa are identical to

—mmnl kA

the case in OA 1103/94., Under thaese circumstances, we dispose
nf this application also with similar direction to the applicant
N

that he may file an appeal to tne neope.... n
f e ame man

the date of receipt of this order
from A_ 5 and with a further direction to the Respondent No.2

that if such an appeal is received from the applicant within the
‘ :
|
aforestated period, he shall, without refsring to delay in filing

the appaai, congsider the appeal on merits and pass a speaking

oraer_uiqhin a period of two months from the date of receipt of

| :
the appeal. There is no order as to cost
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(A B.GORTHI) (A.V.HARIDASAN)

Member (A) Member (3)

.Dt, 16th Fabruary, 1995,
Dictated in Gpen Court.
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HYDERA B2D BENCH

THE HON'BLE MR.A.V.HARIDASAN : MEMBER(3)

AND

-

THE HON'BLE MR,ALA.GORTHI & MEMBER{:)

DATED - 3.3
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Adpitged and Interlm dlrﬂctlona
issued .
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lsposed of with DOirections

D1 mlssed

DlS 1ssed as withdraun

Dismissed for Default.
Rejected/0Ordered

/}/Ne/ﬁ}der as to costs,
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